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copies of this order. No costs. 

Send copies of this order) aloag with copies of 

the OAs1to Respondents and free copies of this order be 

handed over to the i.e arned counsel of both the sides. 

MM3R ( JUtICI AL) 

ftDER DMA-l2213. 

Hea rd Mr • ft. C. Rat , e 	t rigi : jzsua, ei 

for the Railways and 	N.ftsuty,leacnd CiUflei 

for the Appbtcant bn M.A.N..$ 1 /2,S3;i* which a prajer 

his .ei made •y the ftespsnd*;s t.,  grant them fUrther 

three m.nths timet cimpiete the exercis, fir rant 

of gratuity Under  the Gratuity Act, L72 for the pt 

casual la..urer service of the Railways servant. 

They have use giveatte reasons for which they req4re 

time to prepare the claims.Havindl regard to the 

su.missians ma'e by the Respondeflts,we allow the* time 

.f three mnths from 29.18.2013 for implementing the 

rders.M.A. is accirdin1y disjised if.C.py of this 

rders cc 'iven t.  Learned ciunsel for .h sides. 

vic,/Chairmn 1 

1) 


